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superable which, in due course, per

haps, can be surmounted—I won’t give 
an assurance.  The  hon.  Member’s 
State might have  a cotton market,— 

Ujjain—but he must  keep  all the 

mills in the area working.  Otherwise 

they may have a market, but not the 
market to sell their cotton.

Shri Radhelal Vyas: There  is a

market for cotton, whether the mills 
work or close.

Mr. Chairman: The question is: 

‘That the Bill be passed.”

The motion was adopted.

MINIMUM WAGES  (AMENDMENT) 
BILL

The Minister of Labour (Shri V. V. 
Girl): I beg to move:

“That the BiU further to amend 
the Minimum Wages Act,  1948, 
be taken into consideration.*’

In moving this Bill, I may be per
mitted to explain the reasons  why 
Government found  it  necessary to 

bring forward this Bill.

The Minimum Wages Act, as enact

ed in 1948, was originally  applicable 
only to the present Part “A” States, 

then called Provinces, and a few of 
the present Part “C” States  which 
were  formerly  Centrally  Admi
nistered  Areas.  With  the integra
tion of Part “B” and Part “C” States 
the Act was extended  to them also, 
but it became applicable to some of 
the States only in 1950 and to others

still later in 1951. In view  of the
belated application of the Act to these 
States, its implementation could not 
be completed during the periods ori
ginally fixed in the Act, viz., 15th 
March, 1950 for employments  men
tioned in Schedule I, and  the 15th

March, 1951 for employments  men
tioned in Schedule II. In  order to
suit the requirements of the  newly 
inteigrated States, the time-limit pres
cribed tor fixation of minimum wages 
had to be extended by Amendment of 
the Act twice.  The  time-limit  set

by the last Amendment  expired  on 
the 31st March,  1952,  but  reports 

received  from  the  States show 

that the fixation of minimum  ŵges 

has not been completed in  all the 
States in respect of all scheduled em

ployments, and in respect of all cr-.te- 
gories of workers in the employments. 

No doubt, the bulk of the work was 
completed before 31st March,  1952. 

but so long as even a small  portion 

of work remains incomplete, it is ne
cessary to extend the time-limit.  For 

this purpose, the Amending Bill fixed 
the 31st December, 1953 as the tar5fet 

date.  I am afraid that, as there has 
been delay in the passing of this Bill, 
it is necessary for me to suggest an 
Amendment changing the date to 31st 
December, 1954, so that all Govern

ments may have about  one year’s 
time to take stock of the position and 
to complete all the processes of  fix
ing the minimum wages.  We  pro
pose to' inform all States  that  the 
remaining work must be  completed 
by that date.  Though the date fixed 
for fixation of minimum wages ex
pired on 31st March, 1952, a number 
of State Governments  have  issued 
orders fixing minimum rates of wages 
even after that date.  As those orders 

are for the present invalid, it is pro
posed to validate them, for,  in ac
cordance with legal convention, it is 
necessary to lay down that failure to 
comply with them between  the 1st 
April, 1952 and the date of the pass
ing of this Act will not be subjected 
to any punishments or penalties.

We are taking advantage of this op

portunity to make good certain omis
sions and to clarify certain  doubtful 
points.  For instance, though Section
3 of the Act says that the  appro
priate Government shall not  be »*e- 
quired to fix minimum rates of wages 
in respect of any scheduled employ
ment in which there  are,  in the 
whole State, less than one thousand 
employees, there is no provision re
quiring the appropriate Government to 

fix minimum wages after the number 
of employees goes above  one thou
sand.  It is not  satisfactory  that a
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growing employment  should be left 

unprotected and it is now proposed to 
make it obligatory on  Government 
to fix minimum wages within  one 

year of finding that the number has 
exceeded one thousand.

Similarly, when under Section 27 of 
the Act new employments are added 
to either part of the Schedule, the Bill 
seeks to provide for the  fixation of 

minimum wages in those employments 
within one year of such addition.

The difficulties of fixation of mini
mum wages in agriculture have been 
formidable, and have been experien

ced by practically every  State Gov
ernment. Perhaps,  the  fixation of 

minimum wages in agriculture  will, 
therefore, have to be gradual.  Most 
State Governments are starting  with 

fixation of minimum wages in  those 
parts where abnormally low  Wages 
prevail and hope gradually to  extend 
to the entire area covered by the Act. 
It is necessary in the early stages of 

imolementation of the Act to restrict 
fixation of minimum wages in agri

culture to specified localities, or spe
cified classes of employment in such 
localities.  A provision in the  Bill 
makes such selective fixation possible, 
and clarifies the existing provisions on 
the subject.

Clause 5 of the Bill gives  the ap
propriate Government a new  discre
tion.  When the Minimum Wages Act 

was enacted, the intention  obviously 
was to protect sweated categories of 
labour which had been  denied the 
minimum means required for main
tenance of life in a reasonable condi

tion.  It was the  intention of  the 
Legislature to  protect  highly  paid 
workers, but as the  Act  stands at 
present, it is applicable to  all cate
gories of employees in the establish
ments mentioned in the Schedule, and 
would cover even highly  paid offi
cials.  To take one instance, munici
pal corporations and port trusts are 
covered by the expression ‘local au
thority*, and strictly  speaking, It is 
necessary, as the Act stands at pre
sent, for appropriate Governments to 
fix minimum rates of wages for en

gineers, sanitary officers and adminî 

trators etc. of the  important  local 

bodies.  The Act is not intended to 
apply to them, nor is it capable of 
being so applied  properly.  Clause 
5, as contained in the Bill,  therefore, 

gives the appropriate Government dis
cretion to direct that minimum wages 
need not be fixed for any  definite 

class of employees in a scheduled es
tablishment, drawing more than Rs. 75- 
per month or Rs. 3 per  day.  How
ever, there have since been protests 
from workers* organisations  against 

the fixation of what they  consider a 
low wage limit.  They  have pointed 
out that if an appropriate  Govern
ment decide to  exclude  categories 
earning Rs. 75 or more per month or 
more than Rs. 3 per  day, a  large 
number of workers would be exclud
ed, especially in establishments like 
the Bombay Port Trust  and so on. 
Government also feel that the  same 
wage limit would not equally be ajv- 
plicable to all employments mention
ed in the Schedule.  Consequently, X 

shall be craving the indulgence of the 
House for making an  amendment to 
clause 5 of the Bill, which will have 
the effect of removing the wage limit 
of Rs. 75 a month or Rs. 3 a day men
tioned in it.  At the same time, as the 
House will appreciate, it is  not the 
business of minimum wage legislation 
to fix salaries of high paid officials. 
For this reason, it will be necessary 
to leave discretion In the hands of the 
appropriate Government to decide that 
minimum wages need not be fixed for 
highly paid categories of employees. 
To that extent, the amendment will 
seek to leave discretion in the hands 
of the appropriate Government,  and 
this was the proposal  made by the 
trade unions in Bombay  and else
where. where they felt that they were 

affected.

I shall not take up too  much of 
the time of the House with an elabo
rate statement.  I know  that  this 
House has at times expressed a feel
ing of impatience at the slow pace of 

implementation  of  the  Minimum 
Wages Act, and has wondered whether
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something could not be done to ex- 

jpedite its progress.  I am one  with 

the House in that impatience and an- 

-xiety, and have constantly been goad
ing the State Governments to  fulfil 

their responsibilities as rapidly  and 
as completely as possible.  But  let 

assure the House that the State 

•Governments have  co-operated  with 
the  Central  Government  in  this 

matter, and that if progress has not 
êntirely been to our satisfaction, it is 
because of the many serious difficul
ties in the way of implementation of 
the Act.  However,  all Governments 
are striving hard to  complete  the 
the work, and I hope they will succeed 
in ddtng so, before the expiry of the 
time-limit set in the Bill.

Mr. Ghairman: Motion moved:

“That the Bill further to amend 
the Minimum Wages Act,  1948, 
be taken into consideration.”

Shri  M. S. Gunipadaswamy  (My
sore): Madam  Chairman,  the  hon. 
Minister made  certain  remarks re
garding this Bill, which are  to my
mind, not satisfactory.  To  begin
with, he said that the State Govern- 

iments never fulfilled their responsibi
lities, and that the orders passed by 
the State Governments were  rather 
late, with the result that he had to 
come before this House  to validate 
those wrong orders made by the State 
'Governments.  Thus, he criticised the 
attitude of the State Governments, to 
begin with, but in the end, he said 
that the State Governments are all 
co-operating very well.

Shri V. V. Giri: Both the positions 
are correct.

Shri M. 8. Gunipadaswamy:  The
iion. Minister says that both  these 
things are correct.  On the one hand, 
there is co-operation,  and  on the 
•other, there is non-co-operation;  we 
•cannot understand how that is possi
ble.  He also said that it is not pos
sible to widen the scope of the Bill 
so as to cover all types of employ
ments, and  particularly agricultural 
labour.  It  is  on this  point  that I 
want to make some observations.

In this country, the  percentage of 

agricultural labour is far more than 
that of industrial labour. Nearly 75 

per cent, of the labour population is 
employed on the lands, and only 20 
per cent, or so is employed in  the 

factories.  Since most of fhe  Mem
bers of Hhis House are  representing 
the couhtryside, viz,,  the agricultu

rists and agricultural labour, it is the 
primary duty of this House to  see 
that the labourers working  on the 

fields get adequate economic justice. 
We attained freedom  nearly  eight 
years ago, but nqthing has been done 

till now to protect  the  welfare of 
agricultural labour, or to fix a mini
mum wage limit for them.  And  yet 
the hon. Minister waxes eloquent and 
justifies himself that  we  are  pro
gressing and doing justice  to these 

labourers.  At the same time, he ad
mits also that our progress  so far 

has been very slow.  And that is the 
point of criticism now. I can under

stand if he says that there is no pro
gress at all, because nothing has been 
done so far to do justice to agriculr 
tural labour.  The hon.  Minister of 
Labour who had been a great leader 
of labourers, who was  known  for 
solving labour problems when he was 
outside Government, now  when he 
has occupied a seat in the  Govern
ment, has not been  taking  proper 
steps or showing the same earnestness 
and anxiety which he was  showing 
before, in regard to protecting the in
terest of agricultural  and  factory 
labour.

My second point is that this Bill is 
not perfect, because it does not cover 

all  industrial  establishments.  It 
touches only a few factories  which 
employ a fixed number of  labourers, 
which is rather kept at a high level. 
I want that this measure should be 
made applicable to all industrial es
tablishments, including small factories 
and cottage industry type  establish
ments, which engage 50 or 60 persons, 
so that they should all get the bene
fit of the minimum wage limit.  But 
unfortunately, this  measure is  very 
conservative, and does not  want to
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proteqt the interests of labourers em
ployed in small industries.  It must 

be acknowledged that most  of the 
industries in India today are  small 
industries; though they may be of thQ 

factory type, and unless we  extend 

the benefit of this measure to  these 
industries as well, it is very difWcult, 
—and it will not be right—to  say, 
that we have done  justice  to the 

labourers employed in  these  indus
tries.  ,

So I want tbat the scope of the Bill 
should be enlarged tô include all the 
industrial employments in the  coun
try.  Unless that is done, we cannot 
call this Bill progressive and we can
not say that we have made any pro
gress .at all in this field.

My next point is that the  State 
Governments are not acting properly in 

this field, and there is not much co
ordination between the various State 
Governments in  following  a  wage 
policy.  It is because the Central Gov

ernment is not acting as a co-ordi
nating body.  I feel that the Central 

Government should act as a co-ordi
nating agency and bring ̂about a sort 
of uniformity throughout the country. 
Today we are seeing that one  State 
acts upon the measure and ,another 
State does not do it; moreover, there 
are variations in the methods  em
ployed in bringing the  measure into 
action.  Further, I find in some States 
there have been too many  violations 
of this measure by industries and no 
action has been taken by State Gov
ernments,  Though  complaints  have 
been made now and again by various 
labour organisations that the  Mini
mum Wages Act has  not  been im
plemented, no serious  action  has 
been taken by labour departments of 
the  respective  State  Governments, 
and no directives have been  issued 
by the Centre either in this regard. 
So hereafter we should follow a very 
bold,  courageous  and  progressive 
policy and the  Centre  should take 
steps to see that this measure is im
plemented in all parts of the  coun
try: they should also see  that the 
various State Governments  act pro
perly in implementing this measure.

594 PSD.

Further, 1 warit to say'  orie' thing 
more, and that  is  about , .statistics'̂. 
Now, we have not been able to col
lect sufficient data about poôe whd3 

are employed in vaiious  indiistries,; 
We do not have the full  pict̂iire of 
the number of people who are ’ em-* 

ployed in various  categories of in**, 
dustries.  So  far  the  Government 

have not made any survey and they 

have not set up any statistical orga-* 
nisation to collect data.  Unless  w'c 

know, the number of people who are' 
employed in various categories of in
dustries, it is very difficult to asses$ 

what percentage of labour class lh‘s 
Bill is going to benefit.  So it is very 
necessary that proper statistics should 
be collected regarding  the  persons 
employed and also, it is very necessary 
to set up an organisation  for  that 
purpose. *

Finally, I say that it is very  ne
cessary that we should  enlarge the 
scope of the Bill.  I hope the Minis
ter very soon  will take steps to do 
so that the Bill covers  the  entire 
labour in the country—both  agricul
tural and non-agricultural.  If  you 
want to call yourselvêi  a  Welfare 
State, if you want to  bring  about 
equality of income and if you want 
to assure a minimum standard of life 
to every labourer, it is necessary that 
the benefits of this B’ll should be ap
plied uniformly to all kinds of labour 
in the country.

aft t?o iTH’a fsflTTWVTT (arm m): 

5PTW fsw bit

?TRr  ^  «?vrsr IT

rr. %(m 5*rr i i 

b'h'fin x4r

Tif t fifr frfnTTT #3T ^
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^ feT  I

«.4  *r
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(̂•o % fS! jĵrFsf*? 5fh:  %
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 ̂  iî5T «ft, '̂T?r 

f̂ t̂r >tM*i- iT<? Wjr<T<T tsf

<JK \vix ̂ r n| I  iT¥?[Tt % Ĥt 
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?r̂r?ft *jŶ %̂3tH*  ftr?r«r  . 
ftr Hk Ttf̂Tirwj ̂ m# ̂5t fft «ftr 
,̂V?r ?rrft̂  ̂̂ 
?rnT# sptf wtr =?rrr sr̂ Tf̂r t 1 
?*ft  3TIR STT̂cfta r̂̂<T̂,

JTT-T̂ff, r̂fPt-̂ r̂ rftr qr 3ft ̂irfeJTt

^̂fffr f,  ?fk qr »rqrf̂ ^

!T»Tr!T̂$ f ■! ̂JrFSJff <T̂  ?ft̂

 ̂ ?t'-̂ ^ STfrlf-Trsî
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4 p. M.

Sfhri T. B. Vittal Rao (Khammam): 
Madam Chairman, when the original 
Act was passed 5 years ago,  everyi* 
body thought that the  Government

really meant to implement that. (In̂ 
terruption)  Speeches were made to 

that eflect when the Bill was before 
the previous House,  But,  what do 

we find after ail?  Year after year, 
the period is being  extended.  The 
hon. Minister has said  that  he is 
also very anxious and  desirous that 
this fixing of minimum wages should 
be done quickly.  I would  have un

derstood the sincerity of his if he had 
only said that though he extends the 

period to 31st December  1954,  all 
those employees for whom this wage 
has been fixed would be paid  with 

retrospective effect.  Paying with re
trospective effect  is  nothing  new. 
In the Railways we had our Pay Com

mission and it was  agreed  that it 
would  be paid  with  retrospective 
effect.  The Pay Commission was ap
pointed in 1946; the report was sub
mitted some time in 1947  and they 
did get the salaries from 1st January, 
194.7.  So, when  the  hon.  Minister 
says that he is very keen and earnest, 
I doubt very much because  his as
surances take a very long  time to 
be translated into realities.

I can cite an example.  Only dur

ing the August-September session, he 
assured us that an Industrial Tribu
nal to go into the question of  coal
miners’ wages would  be  appointed. 
It is December and no Tribunal has 
till now been appointed.  So also,  I 
would not be surprised if there is no 
strong agitation from the workers by 
way of strikes and other things, if he 
will come sometime hence extending 

the period to 1955.

When he said that in applying it to 
Part B States the delay was due to 
their not having set up their  conv 
mittees, I would remind the hon. Minis
ter that the I, L. O. convention has not 
been ratified by the  Government of 
India so far regarding minimum wages» 
regarding the setting up of a machinery 
for the fixation of minimum wages. We 

have got the recommendations  Noi. 
,99, 100 or 101—I do not remember— 
and there is also Convention No. 89- 
Those have not been ratified yet.
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During the budget session, during 

the discu:,sion on liie demands  for 
grants of the Ministry  of  Labour, 
the late Shri Harihar Nath  Shastri, 

who happened to be a Member of the 
Governing Body of the ILO expres

sed his difficulty.  He said, ‘I am on 

the Standing Orders  Committee of 
the ILO, and I feel a little embarras

sed when the question of the  rati
fication of the ILO Conventions are 
taken up*.  Even after so much time 
they have not been ratified.

Then the  hon.  Minister  assured 
that the minimum wage of Rs. 3 daily 

and Rs. 75 monthly would be deleted. 
When he  brought  forth  his  argu
ments he said that if such a thing is 

not brought, it would apply even to 
Engineers and administrators and so 
on and so  forth.  Everybody under
stands that the Minimum Wages Act 
is only for sweated labour and only 
for those who are not able to get a 
good subsistence allowance  so  that 
they can keep their bodies in a state 
of efficiency.  So, this  argument of 
Engineers and others does not really 
nt in.

Various Committees are set  up in 

various provinces.  In Hyderabad also 
some committees have been  set up 
only last year.  Unfortunately  the 

members who have been  selected or 
nominated to the Committees  have 
nothing to do with the particular in
dustry.  For example,  there  was a 
Committee to fix the minimum wages 
of municipal  workers. There  the 
workers’ representative was one who 
had never worked  amongst  them. 
That is to say, they nominated such of 
those people who would not put up a 
strong flght on behalf of the workers, 
and those persons who could repre
sent the workers,, who have been in 
that particular Trade  Union for a 
number of years, who have had enough 
experience and who have conducted 

strikes for the implementation of this 
Minimum Wages Act are not  taken 
at all.  Naturally, there is prolonged 
delay.

Then, 1‘egarding the coal miners, I 

very strongly urge that they' should, 
be included.  They may not get much 

by the implementation of this  Act 

but they will get their wages for their 
weekly < rest.  The Government could 

easily' extend it to the coal miners 
who today are 3,25,000  in  number 
and who are the lowest paid doing, 

the most arduous and hazardous na
ture of work.

One more thing which he has said 
is about the employment of  workers 

on road construction  and  building 
construction.  The Government them
selves employ so many thousands of 

road workers in Hyderabad.  Recent
ly, nearly 17,000 road workers have 

been confirmed who have put in 10 or
12 years of service.  Their minimum 
wages have not been fixed  yet.  So, 
when we approach any other employer 

in any other Industry,  say  the oil 
industry or the leather  industry to- 
implement the Minimum Wages Act 
and so many other Acts, they  turn 
round and say how can the Govern- 
rtient ask us to fix the minimum wage- 
when they have not fixed it for the 

workers under their own employment. 
Government cannot have any  moral 
right to force others to  implement 

these Acts when they have not been 
implemented for their own workers.

Finally, I would very strongly urge' 
upon the Government to see that even 

though there is delay the  workers 
are paid  with  retrospective  effect, 
that is, at least from the date original
ly fixed by this Act,  namely  31st 
December 1952.  I also .strongly urge- 
upon the Government to  ratify the 
ILO conventions  and  recommenda*- 
tions.

Shri K. Ip. Tripathi (Darrang); Mr, 
Chairman, Madam, as has been point
ed out, we have the experience of the 
working of the Minimum Wages Act 
for these five years.  In the process 
of this experience I have thought that 
Government  would be able to  find 
out the loopholes *ind try to  amend 
the Act accordingly, but I find  that
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the Government  have  brought  for
ward an emending Bill  which  does 

not  go  far—rather  in one  case it 

retraces the step.  The  greatest ex
perience which we got in the course 

-of the last few years, as pointed out, 
is that there  cannot be a  minimum 

wage  legislation  unless  there  are 
certain other protections provided  in 
the Act itself. I would draw the atten

tion of the House to the great crisis 
which' was faced by the tea industry 
t̂ the end of 1951 and the beginning 
of 1952.  In that we  found that the 
Goverhment  did  fix  the  minimum 
wage.' • After the minimum wage was 
fixed, the crisis came.  With the crisis, 
the employers said “We could not pay 

the minimum wage.**  The  Govern
ment  came  forward  with  certain
measures for helping th3 industry. At 

the time of helping the industry,  the 
Government said that they are giving 

this help on condition that no  labour 
interest would be touched.  But when 
the crisis actually came, labout interest
was  touched.  I  drew
the attention of the  House  at  that 
time, but the Government felt  help
less  The Governments of Assam and 
Bengal drew up a Sub-Committee  in 
order to revise the minimum  wages 
and ultimately they revised like this. 

They decided to  create  uneconomic 
gardens and in the case of uneconomic 
garden.̂:, they gave power to this Com

mittee to reduce the wages.  Here is 
an interesting situation in which you 
say that this is the minimum wages, 
but a port of the  industry will be 

permitted to give less than the mini
mum wage.  Then. I ask how do you 
call it the minimum wage.  Minimum 
wage is that which cannot be reduc
ed; minimum wage is linked to the cost 
of living and Is not linked to the pay
ing capacity of the industry: it is al
ways linked to the cost of living  or 
the living conditions which you want 
to provide fis the minimum. Here was 

an interesting situation in which  it 
was said that the minimum wage shall 
be linked not to  the cost  of  living 
which you want to provide but to the 
paying capacity of the industry.  If 
the industry’s paying  capacity  goes 
down̂ the minimum wage also will go

down and if the paying capacity goes 
up, it may go up.  Thai showed that 

it̂ was not a minimum wage but it was 
merely a wage fixed.  Tiiere is a dis- 
tiî ĉtion between the minimum  wage 

and the wage fixed. A minimum wage 

is +hat which cannot be reduced  and 
a wage fixed is that v/hicq rises  and 

fâs.  At that time I wrote a letter to 
the Finance Minister ô the Govern
ment of India, making the position 

clear that if you say it is the  mini- 
hrjum wage, you cannot reduce it and 
if you say it is the wage fixed,  then 
you may do whatever you like.  The 
Finance Minister did  not  appreciate 
this argument.  I then wrote a letter 
to the Labour Minister and the.Labour 
Minister :ilso did not adequately reply.
. Since then, this feeling has been work
ing in my mind to find out what may 
be the way by which this may be pre
vented, and I have come to the con
clusion that a minimum wage legisla
tion cannot be a successful wt̂ge legis

lation unless we provide that even in 
times of crisis and in times of lean 
years there shall be a fund created 
specially which will force the industry 
to continue to pay the minimum wage. 
Either we force the industry to con
tinue to pay the minimum wage even 
in lean years and take the  consequ
ences or in the alternative we should 
provide for a fund like the equalisa
tion fund which will help the industry 
to pay the minimum wage even when 

there is a crisis and a part of the in
dustry says that it cannot pay  the 
minimum wage.  Unless you do that, 

it is not possible to  continue to pay 
the minimum wage. To my mind,  to 
pay  the  minimum  wage,  some 
guarantee must be there: Either the 
guarantee must be that you  enforce 

the employers to pay on and take the 
consequences, or if that guarantee is 
not forthcoming, there must be some 
other way by which it must be paid. 
The other day we passed two legisla
tive measures—the  Provident  Fund 
(Amendment) Bill and the Compensa
tion for  Retrenchment  and  Lay-off 
Bill.  In that also, I find that no com
pany, when the necessity for retrench
ment or lay-off comes, will be able to 

pay unless a reierve fund ig specially
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created.  So, when you pass legisla
tion, you have to enforce that such  a 
fund Is created.  No such fund  has 
been  created  in any of  these com
panies.  On the contrary. I find that 
there are special funds  created  for 
the  purpose  of  pensions  for  the 
management, for the purpose of giving 
lunds for their children’s  education, 
lor the purpose of giving them faciliti
es for going back home etc.  There 

are special reserves created for those 
purposes but there is no such reserve 
created for the purpose of paying the 
minimum wage.  Therefore. I  draw 

IK)Intedly the  attention of  the hon. 
Minister and the entire  Government 
of India, including the Planning Com

mission. to this lacuna in the  entire 
frame structure of legislation in  this 
country with regard to labour welfare. 
If you can provide for this, then there 
is  some  point in  providing  for  a 

minimum wage  legislation.  If you 
merely say that the minimum  wage 

should be paid only so long as the in
dustry is well off and can pay,  then 
there is no point in forcing you.  I 
admit that at least when the industry 
is well ofT, it pays the mmimum wage, 
but the whole point is that the mini

mum wage should continue to be paid. 
What happens  when  the*  minimum 
wage is  not paid.  As soon as  the 
minimum  wage is reduced, the pur
chasing power of the country  goes 

down and it has now been abundantly 
clear that...

Dr. M. M. Das (Burdwan—Reserved 
—Sch. Castes):  May I ask my  hon.

friend  what  happens  when an em
ployer’s concern is closed?

Shri K, (P. Tripathi: Under the In
dustries Control Act. which has been 
passed by the Government of  India, 
the Government  has the  power  to 
take over the concern, in which case 
it will continue. If the Government 
decides that it shall not be taken over 
end the employer closes it down, then 
the labour is thrown out of employ
ment, and after thiee months the crisis 
passes off and all the employers come 
and  begin  producing.  So what 
happens is that the whole burden  of

unemployment is borne *by labour and. 
the employer  comes  and  merrily 
goes on producing later on. and  that 
is what happens in the tea industry. 

When the crisis came,  nearly 60,00(> 
workers were thrown out of employ
ment' after two or three months  the* 
crisis was over and it was found that 

80% of the  gardeners made  profitŝ 

They may profit, but the entire burdeo* 
was thrown on labour’s shoulder. There 
is  no  such thing  as a  permanent 

closure in the industry.  All crises ia 

the industries *of the world last  oniŷ 
for some strikingly small period. After 

the crisis is over, production is resum
ed

Acharya Kripalani (Bhagalpur cuTru 
Purnea): They never come but  they 
are brought about.

Shri K. P. Tripathi: I am thankfuli
to my hon. friend.  Sometimes  they" 

are brought about and the individuals 
who fall under the crisis may not try 
to bring it about, but under the stress 
of policies made years ago, crisis does- 
come and go and it never lasts  too- 
.long  and  it is for this reason that I 
am suggesting  an  equalisation fund; 
If you have an equalisation fund, then; 

We may tide over the crisis, because I 
have found that these small crises are' 
temporary m character.  It is for this< 
reason that I suggest, with all  the- 
earnestness at my command, the crea-- 
lion of an equalisation fund for  the 
purpose  of  funding  the  minimum* 
wages in times of crisis in industries- 
in which you have thought fit to  fl)t 
the minimum wages.

Then, with regard to the minimum̂ 
wages as fixed. I want to draw  your 
attention to certain  features  which* 
have arisen.  The question has arisen* 
what should be the family which you* 

take as eligible for the minimum wage 
—whether there should be one or two 
to earn the minimum wage or  the 
whole family is in the minimum wage;, 
in order to provide for the family.  In 
our State, in these tea gardens general
ly it was found that the entire family- 
including children were asked to earn- 
the minimum wage in order to get the- 
minimum sustenance to the famiFy. t
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do not think the framers of the Con

stitution or the  framers of the mini

mum wage legislation  have  thought 
that the minimum wâe  should  be 

earned by the entire family including 
children of 14 years of age. I suggest
ed in the Minimum Wages Committee* 

**please at least  leave  the  children 
aside.  Leave the  wife  aside.’* 
But  it  was  not  accepted.  and 
ultimately it was decided  that  the 
minimum wage should be fixed on the 

basis of earnings earned by the entire 
family  including  children.  There 
should be some guidance in the mini

mum wage legislation  which  guides 
the  procedure  of  minimum  wages 
committees  at  the  time  of 
fixation of the minimum wage. First
ly, it must say that one man  should 

be able to earn a minimum wage for 
the family.  That is a very  prime 
necessity.  Secondly, it must say that 
children must not be forced to  earn 
for the minimum sustenance of  the 
family.  Children,  if they  earn,
should be  supplementary  earners— 
they should  be  getting  additional 
earnings  to the family; and thirdly,
it should be said that women should 
be given equal wages as men if they 
do the same  work.  It was  found
very  interesting  that  in  the  teii 
gardens,  women pluck more  than
men, but in terms of wages,  women 
are given less wages than men. That 
is very  unfortuna»te, and I hope all 
the women Members here would sup

port me.

Dr.  Lanka  Sundaram  (Visakha- 
patnam):  They  will  always  pluck

more than men.

Shri K. P. Tripathi: They are belter 
pluckers but less earners.  I therefore 
request 'that this suggestion may  be 
taken into consideration by the  hon. 
Minister, and this also should be in
cluded in any guidance which is pro
vided in the minimum wat̂e legisla
tion.  These  are  very  important 
ilhings and the most important, as  I 
have said, is the creation of a  fund 

which ensures to the worker that he 
will continue to  get  the  minimum 

wage.

Then, you have now tried to pro
vide that where Rs. 75 per  mensem

is earned, those industries should  go 
out of the purview of this legislation. 
You think that it is no longer neces

sary that those  industries in  which 
more than  the  minimum  wage  is 
earned should continue to be under 
the minimum wages legislation.  I 
think when the necessity of a legisla
tion is  completely  at an end, then 
only repealing Acts are framed.  But 
within  five years, when our country 
is- passing through a very  doubtful 

economy, to withdraw the benefit of 
a minimum wage  legislation is  not 
proper. It may be that in the same 
State, certain factories are so  well 
developed that they are  paying  Rs. 
7r>, but for the same category,  there 
may be certain...

Shri V. V. GJrl: An amendment  is 
proposed.

Shri K. P. Tripathi:  Thank  you
very much.  The whole point was in 
taking this ad hoc  figure of  Rs. 75, 
you do not take in»to consideration the 

number of days a worker has to work. 
There are industries in which a man 
has to work seven days a week.  In 
the textile industry, for instance, he 
has no leave.  Therefore, his  condi
tions will be difterent from those who 
have to work for six days only in the 
week.  A day of  res-t in a week  is 
not provided.  Therefore, it is neces
sary for us to find out how best  to 
distribute  leisure for all the  indus
tries.  You know that in all parts of 
the  world—everywhere—wherever 
it  has  been  passible  to 
share  the  leisure  with  the 
working classes, the efficiency of  the 
working classes has increased. There
fore, we in India who have so many 
teeming million.̂ and very little  of 
employment to offer, must begin  to 
think in terms of leave being shared 
by all.  If it be so, then you have to 
find out what are these industries in 
which the workers are working  for 
seven days in the week and have  no 
facilities for any other leave or holi
day.  You have to provide for them 
in our national structure so that more 
employment might be  created  and 
more efficiency might be achieved.  I
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xiUlpG this wiil <be bdrne in mitid when 

• jHwy fm̂iher think in terms of chang- 
by anv amewdment, the min’mum 

; i wages. legislatioKit.
V'aU:,.'  V I .
)  With these  words, I ,s.uoport  the 

•tf t>rinciplesi ot this Bill and  hope  that
f .Jthe  Government  will in  the  near

'j»luture " come forward with /arcompre-
• hêasive piece of amending legislation 

J whicisi will fill  the  lacuna  in  our 
.» mijjimum wage struclture not merely 
Iroign the fixation point of view  but 
from the point of view of sharing the 

minimum,  wages  among  all  the 
workers-of India in all possible  in
dustries.  . ■

Shri B. S. Murthy  (Eluru):  Mr.

Chairman, Sir,, J  am not able to con
gratulate the Minister or the Ministry 
for having delayed a piece of legisla
tion that should have been  brought 
into force a year̂'tgo.  Sir, as soon as 
Mr. Giri took up '̂ ĥe  portfolio  of 

labour, the whole country in general, 
nnd  labour  in  pfliWicular,  evinced 
great hopes;  but. Sir, Mr. Giri  has 
been making speech after speech try

,  ing to encourage and  give  perhaps 
artificial  respiration  to  the  much 
■̂\̂sweated labour, but so far, he has not 
,been pleased to bring for*h a compre- 
 ̂bensive legislation to make the labour 
, 3̂. India the backbone of the society, 
which it is or ought to be today.

,pî\ we have been  talking  about 
minimum wages.  The very idea  of 
mininvum  wages in Ind'a is  rather 
misplaced in a sense.  Just as  the 
interest evinced by this  House  for 
this Bill,, so is the interest shown  to
wards  t)[ie  labour  in  the couâ.ry. 
T̂early CO or 90 per cent of the people 
in India are sweated labour, whether 
they are in,the factories or on agri
cultural lands.  ̂But  nobody  thinks 
about them, y,ct they always want the 
labour to sweat. .. The Prime Minister, 
from  housetops,  says  all  people 
should cooperate t̂ make  the  first 
five  year  plan a! ̂success, a  grand 
success.  But what has. this five year 

I  plan to give for this sweated labour? 

Hardly a few sentences  ®̂ve  been

given, and no space has been devoted, 
and so far, no statistics of unemploy
ment have been collected.  So,  Wi):h 

all these discussion® about this  Bill, 
I *nust say I am rather disappointed. 
I hô Mr, Giri, a tried v.rade unionist, 
a Worker who has  fought  many  a 
battle  and  won,  who has  always 

identified with the labour and  has 
been talking, and assuring labour that 
he will stand by labour, will not make 

the labour get thoroughly disappointed 
with his assu|;*ances.

Sir, aboU: the fixihg up of  these 
minimum  w«ges, the  standards ap

plied is  very curious.  As my pre- 
decesfisor  has  spoken, ? the  paying 
capacity of the industry is prima facie 
taken into consideration.  But  they 
do not consider that sweate«  labour 
must be fed and must be made  fl'tto 
live.  But it looks today that  the 

factories  require ithe blood of  the 
labour rather than giving sub.sistence 
to the labour.  Therefore, Sir.  even
these minimum standards have  been
• long delayed to be enforced.  Year
afcer  year, it  is  being  postponed.
Certain categories have been  brought 
into the schedule and certain categori
es are even today left ou't.  Therefore, 
I earnestly solicit the consideration of 
the Ministry to see >that all important 
categories of labour are  guaranteed 
minimum wages.  The minimum wage 
should be a wage which will enable 
the labourer and his family to live a 
comfortable life, a  life  withomt in
debtedness, a life in which he will not 
be going here and there for alms. As 
long as a man is able to earn he should 
not be at the mercy of dlhers. either 
to a creditor or a munificent philan
thropist.  Another important criterion 
to be taken into consideration in the 
matter of fixation of minimum wage 
should be the standard of life.  In the 
course of the first sentence of the Five 
Year Plan iit is staled that the object 
of  the  Plan  is  to  ‘‘improve the 
standard of living”. Three years have 
now elapsed and the Government of 
India have not done anything by the 
labour
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In 'chis connection. Sir, I would like 

to make a few  observations  about 
agricultural labour.  On a  previous 
juccasion  too  I  made  an  attempt 

to  make ’  the  hon.  Minister 
of Labour understand the necessity of 

.giving some succour to the  agricul
tural labour.  Nearly sixty per cen:. 
rof our population depend upon agri

culture.  There is many a diflRculty 
which agricultural labour is subject- 
-ed to.  Landless labour  even today 
is driven from pillar to post and post 
to pillar.  Agricultural  employment, 
as we all know, is only seasonal  and 

the labourer is not able to secure any 
employment for more 'chan four  or 
five months in a year.  After four or 
five months of  hard labour,  for the 
rest of  the  year  the  agricultural 
labourer has to go  abegging.  This 
practice has been going on for cen
turies: neither  the  British  Govern
ment nor the Congress  Government 
have taken any ateps to provide agri
cultural labourers with full  employ
ment to make a living.  1  would, 
therefore, urge upon the Minister  to 
tee i!;hat minimum wages are fixed for 
agricultural labourers Also.  In fixing 
minimum  wages  for  agricultural 
labourers, care must be taken beca
use the operations vary frbm season 
tc season,  crop r,o  crop  and from 
reg’on to region.  Therefore, in trying 
to fix minimum wage for agricultural 
labour,  we  must  see  that proper 
jus.ice is done.

Again, Sir, in many parts of India 
we sec eternal disputes between  the 
landlords  and  the  agricultural 
labourers.  For settling <these disputes 
wage boards and Boards of concilia
tion should be brought into existence, 
because invariably  the  agricultural 
labour has no  bargaining  capacity. 
Because ithey are unorganised,  they 
are being  exploited.  Government 
should, therefore, take early  steps to 
see that agricultural labour is  g ven 
all r̂he  facilities to  organise  them
selves and get the maximuni benefit 
of  their  labour.  Again,  as  the 
previous  speaker  has  pointed 
out, other types of labour, especially 
ĉonservancy labour must be encourag

ed  bringing in suitable legislation. 
In that legisld'.ion it must be provided 
that all cooperative societies of  these 
labourers should be  given  sufficient 

encouragement.  No exploi/.ation  of 
any kind should be tolerated.  There
fore, Government should try to bring 
at an early date comprehensive legis
lation Co give full guarantee to the 

rights and privileges of labour, whe
ther agricultural or industrial.
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Shri  Damodara  Menon  (Kozhi
kode): Mr. Chairman, Sir, it has been 
the standing complaint of even  the 
members o£ the Congress Party that the 
Government are half-hearted in their 
attempt to implement the labour legis
lation that they have placed on  the 
statute book.  We often find the Lab
our Minister, not only of the Centre 
buTv of the  States,  coming  forward 
with what appears tp be very progres
sive legislation; but when it comes to 
the point of implemenrving them there 
is so much of hesitation.  I must say 
they are often half-hearted.  Now, in

this particular case also we find that 
the Central  Government as well  as 

the State  Governments  have  been 
very reluctant: to make a full endeav-' 

our and apply their full heart to the* 
implementation  of  this  measure, 
namely  the  Minimum  Wages  Act. 

And therefore we And the very piti
able spectacle of the Labour Minister 

coming  forward from time to  time 
asking for an extension of time  for 
fixing  minimum  wages  in all  the' 
States.

I have no objection to grant  this- 
extension now if we can get an assur
ance from the Labour Minister  that, 
there will ndr be any further demand, 
for an extension of time.  Now we 
are giving one year more.

The Labour  Minister  was  rather* 
apologetic when he  tried to  defend > 
the 3:ate Governments for their  not. 
iiTiplementing this  measure till now. 
He said that there are difficulties  in. 
fixing  minimum  wages  regarding, 
agricultural labour.  There are diffi
culties.  But, as hfas been pointed out; 
by many previous speakers, agricul
tural labour constitutes, in fact,  the 
major portion of our labour in  this 
country.  And if we are not able  tô 
do justice to them and see that  they 
get a fair deal. I  am sure  that  we' 

have no justification to  plead  that̂. 
we are progressing in the matter  of‘ 
our labour legislation.  In any case,, 
what is the good of our having a long 
li»t of labour legislation if it is  not' 
meant to be implemented? Therefore,
I earnestly hope that there will  be- 
more effort in the line of implement
ing this legislation at least duringthe 
time thalt has been asked for by  the 
present measure.

I would now like to refer to clause 
5 of this amending Bill.  The Labour 
Minister said in his speech that it was* 
meant to see that people, especially 
employees who get fat salaries,  like 
engineers, do  not  come under  the* 
provisions of this  Minimum  Wage.<r 
Act.  As has already Been pointed out. 
nobody thinks that sDch high salaried*
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V officers should come under the  pur
view of -this legislation.  But  the 
Minister himself stated that there has 
been  agitation on  the  part of the 
Bombay Port labourers regarding the 
Minimum Wages Act.  I want to ask 
the  Labour  Minister  whether  this 

►̂clause is meant to deprive them  of 
the benefit of this labour legislation, 

namely the M’nimum Wages Act.

I And that the Labour Minister has 
tabled an amendment tto this clause 
My own view is that the whole clause 
must be deleted from this Bill. There 
is no necessity for it at all.  If it is 
not the intention of the Labour Minis
ter to deprive the Port workers  of 
Bombay, and similar workers, of  the 

. benefits of the M nimum Wages Act, 
he has to come forward boldly  and 
dele:e this clause from the Bill itself. 
What it provides is—I am not  refer
ring to the clause itself, bscause there 

is an amendment i‘:o the clause tabled 
by the hon. Minister—power is given 

to the Local Government to fix....

Shri V. V. Girl: That is in fact what 
the workers belonging to all sections 
wanted.  They wanted this provision 
to be included, leaving the power  to 
the appropriate Government.  They 
said they will be able to deal with the 
approprial.e Government.  I must say 
for the information of the hon Mem
ber that in the Bombay Port Trust xhe 
Minimum Wages Act is being applied 
even to those who arc gei:t:ng Rs. 300. 
There may be others getting Rs. 305. 
Therefore the workers said that if we 
fix a limi:: they will be in difficulty. 
They particularly wanted us not  to 
fix any limit at all.  The original in
tention of Government was to fix  a 
limit as mentioned in the Wage Pay
ments Act. which is Rs. 200.  But we 
felt that we may be doing an injustice 
in  view  of  the  reprsentations 
made by the  Bombay  Port Trust 
workers  belonging to all sections. 
An4 conditions vary from industry to 
indlustry and from State to State.

Shri  Damodara  Menon: If the
' Bombay Port workers  have accepted

amendment suggested by the hon. 
Minister, 1 have nothing more to say 

regarding  that.  Considering  the

agitation l.hat  has  ê̂n  going ̂ on 
among  the  Bombay  Port  Trust 
workers regardmg the amendment to 
ftlie Minimum Wages Act  and  their 
fear that probably they will be  left 
out of the Minimum Wages Act,  I 

gave expression to Irhese doubts.  In 
view of the  assurance  of the  hon. 
Minister on this score that there has 
been general agreemeni:, I do not.want 
to press this point.

I want to refer to another matter, 

namely  clause 6  (insertion of  new 
section 31).  It reads—I am referring 
particularly  to  these  sentences

‘'Where... minimum  rates of  wages 

have been  fixed by an  appropriate 
Government as being payable to em
ployees employed in any employment 
specified in Part I  of the Schedule in 
the belief or purported  belief that 

such rates were being  fixed  under 
sub-clause (i) of  clause (a) of sub
section (1) of section 3...etc.” I want 
to know why these words “in the be
lief or purported belief that such rates 
were being fixed under sub-clause (i) 
of clause (a) of sub-section (1)  of 
section 3” have  been  added  here. 
Even wii:hout that the clause  reads 
well, and the intention of the Minister 
would be carried out even if you de

lete those words.  Suppose any appro- 
pria/ce Government has fixed a mini
mum wage after the 1st day of April.
1952.  The intention of the  Minister 
is to validaite those Acts.  Therefore, 

even if these words are not there, the 
intention  would  be  carried  out. 
Therefore,  I  waat  an  explanation 
from the Minister as to why he wants 
these Ithings to be particularly  men
tioned there.  Does he feel that other
wise the employees will challenge the 
fixation by Governrrient On the ground 
that it has not been done or purport
ed to be done in the belief thait they 
are doing it under sub-clause (i)  of 
clause (a) of sub-section O) of Sec
tion 3.  '  f

8hrl V. V. Girl: Quite correct.
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Shiri Damodara Menon: Are we no: 
throwing open the door for challeng
ing the action of the Government  by 

employers later on?  Therefore, if the 
>̂on.  Minisi:er has  no  objection.  I 

would suggest to him to delete those 
words.

Sbri Nanadas  (Ongole—Re.-erved— 
Sdh. Castes); Mr. Chairman, when the 

Minimum Wages Act was passed  in 
1948, what was the intention of  the 
legislators in fixing a  time-limit  for 
the fixation of rates of wages  for 

the  employments  given  in  the 
schedule?  I think the intention was 
to see that the provisions ol! this Act 
came into force before that time. They 
wanted that there should be no delay 
in the implementation of the provisions 
of the Act.  That was the intention of 
the legislators then.

Ĵven according to that original Act, 
the minimum  wages  ought to  have 
come into force for industries and em
ployments in Part I of the Schedule by 
1951 and for those in Part II of the 
Schedule .by 1952.  Those dates  have 
lapsed, and by that time  the  State 

Governments could not fix up the rates 
of minimum wages for those employ
ments,  Because of their failurê to fix 
the rates in time, the Central Govern
ment came before the House and once 
again extended the time.  This  Act 
was amended in 1952.

The Minister now comes  here and 
says that in the interests of the workers 
themselves he wants an extension  of 
time.  I really fail to understand why 
the workers did not want their wages 
to be fixed earlier.  Why should  they 
want a postponement of the  fixation 
of the minimum rates of  wages  for 
years to come?  Is that the true inten
tion of this Bill, and is it to fulfil the 
intention of the legislators who passed 
the Act of 1948 that this amending Bill 
has been brought forward?

What I want to say is that it is not 
to benefit the workers that this  kind 
of amending Bill is brought befoîethe 
House, but it is just to support  the 
failure of the State Government Is not 
fixing the minimum rates of wages that

these Bills are brought forward before 
this House. In administering labour 
legislation in our country, we have got 

a dual system.  It is the Centre  that 

passes legislations and it is tbe State 
Governments that  should  implement 
those  legislations, so  much so  that 
always the State  Governments  want 
that they must postpone implemcnia- 
tion and take some more time, so that 
they may settle their affairs in  the 

State before they implement the pro

visions of labour legislations. That has 
been the practice in the States  since 
1947 onwards.  There is no  justifica
tion for the Minister  asking us  for 
some more extension of time for fixing, 
the minimum rates of wages.

The hon.  Minister says  that  the 
State Governments found it very diffi
cult to fix minimum wages for so many 

varieties of employments, and so  he 
wants this  extension of time.  Not 
only that.  He says that the Act could 
be applied to Part B States only very 
recently, viz., 1951, and therefore they 

could not fulfil all the conditions  and 
could gather all the relevant material 
that is required in fixing the minimum- 
rates of wages.  But what is the posi
tion in Part A States? Have they com
pleted the fixmg of minimum wages 
for all classes of employment mention
ed in Parts I and II of the Schedule? 
Why should we give more time to Part 
A States who are  simply  neglecting 
the  Implementation  of  the  labour 

legislation of the Centre?  Why do 
you want to shelter the State Govern
ments by bringing forward this  Bill 
before the House?  That is what  I 
want to know from the hon. Minister,

5 p. M.

The minimum rate of  wages  for 
farm labour, according to Part II  of 
the Schedule, should have come  into • 
force by 1952  itself, but it is  being 
postponed from year to year and  we 
are now at the end of 1953. In the com
posite State of Madras, the minimum 
wages were fixed for tobacco labour in 
the year 1951.  Tobacco labour  then 
was considered to come under factory 
labour, and so the minimum rates of 
wages applied to tobacco labour.  Irtr 
my part of the country, we have  got
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. many  tobacco factories  and  every 
*»baron that employs more than ten  or 
twenty workers is a factory.  In 1951 
itself, the Madras Government wanted 

to implement the minimum rates  of 
wages for this tobacco labour in regard 
to them also.  Accordingly they issued 

. a notification,  and  the  Department 
•officials gave instructions to their sub

- ordinates to prepare the necessary data 
.and also notify to the proprietors  of 

the factories that the minimum rates 
‘Of wages should come into force  by 

such and such dates.  At that time, I 
' was in Government service,  working 

..as an Assistant Inspector of  Labour 
in the Madras State.  Suddenly,  all 

the vested interests—the landlord sec

tion of the people, those who had  50 
acres or 100 acres or 200 acres of  to- 
.bacco land—ran to Madras, approach
- ed the Ministers and brought pressure 
saying that the  minimum rates  of 
wages  should not  apply to  tobacco 
labour, i.e. the barons should be ex- 

-empted from the  definition  of  the 
Factories Act. ‘ In order to satisfy the 
demand of the landlord classes at the 
expense of the  labour  classes,  the 

Madras Government  notified accord
ingly  giving  exemptions  to  these 
barons  from  the  Factories  Act. 
So much so, the poor labourers work
ing in the tobacco industry could  not 
, get the .benefits of  these  minimum 
wages.  That has been the story. Liko

• this, the State Governments who  are 
in the clutches of the landlords, the 
feudal section of the people, want  to 
satisfy the requirements and demands 
of the landlord section.  Because  of 

that,  the  State  Governments  will 
; postpone the implementation of these 
minimum rates of wages.  That is the 
reason why in my State, that is  the 
. composite Madras State, they postpon- 

. ed the fixing of minimum  rates  of 
w'ages for farm labour.  Last year, at 
last, they notified the rates of minimum 
' wages for agricultural labourers.  In 

Andhra  and  Madras  States it is  a
- common  feature that  the  minimum 
rate that was prevailing in 1952  was 
from  Rs. 1-8-0 to Rs. 3/-  for  farm 
labour. If anybody ploughs, he  will

get Rs. 1-8-0 to Rs. 2/- a da.y.  But, 
the minimum rate of wage fixed was 
only 12 annas. I really wonder how the 
State Governments or the people that 
were in charge of fixing the minimum 

rates came to that conclusion.  What 
are tl]e bases for fixing this low rate 
of wage for farm labour?  Have they 
taken into consideration the  subsist
ence requirements of labour and  the 

requirements for the maintenance  of 
efficiency of labour?  Without consi
dering all these things, simply at  the 
behest of the landlord class, they have 
fixed some arbitrary rates.  They noti
fied and the notification time also was 
over. But, I doubt very much whethej 

the rates have come into force,  and 
whether they are *beinR  implemented 
in my State.  As for myself, I do not 
know.  But, they might have with
drawn it. Now, the Minister in charge 
of Labour comes before the House and 
asks for extension of time for fixing 
the minimum rates of wages.  What I 
want to say is this.  There is no justi
fication for giving extension.  It  has 
been the practice of the State Govern
ments to postpone the implementation 
of labour legislation, particularly  the 
Minimum Wages Act.  If the Centre 
should yield to their behests, we  are 
not really doing justice to the labour
ing classes.  We are really harming 
their interests. That is why I say that 
there should be a time limit  before 
which all the States, for example the 
Part  A States should fix these mini
mum rates.  The Part A States have 
a very good administration introduced 
by the Britishers and also by the Con
gress Ministries for such a long time. 
What was the difficulty in coming  to 
certain  conclusions  and  fixing  the 
rates?  There was no excuse so far as 
the Part A States are concerned. This 
extension of time is not at all justified.

Then, Sir, in the Madras State,  lor 
all kinds of work, harvesting,  trans
planting, weeding out, for  anything, 
only  ̂rate of 12 annas has been fixed. 
There are so many varieties of work.
I am  reading from Part II of  the 

Schedule of the Act.
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“1.  Employment in agriculture, 
lhat ts to  say, in any  form  of 

farming; including the cultivation 
and tillage of the soil, dairy farm

ing, the  production,  cultivation, 
growing and  harvesting  of  any 

' agricultural or horticultural  com
modity, the raising of live  stock, 
l>ees or poultry, and any  practice 
performed by a farmer on a farm 
as incidental to or in conjunction 

Avith farm  operations  (including 
any forestry or timbering  opera- 

tionjs aDd the preparation  market 
and delivery  to  storage  or  to 
market or to carriage for  trans- , 
portation to market of farm  pro
duce’*.

There are so many categories of  em- 
ploympht  under  Part II  of  the 
tSchedule.  Now, the Minister wants by 

this Amending Bill to restrict the scope 
of the Art, or give some scope to the 
State Governments so that they might 
fix minimum rates of wages only  to 
<‘ertain classes of employment. In page
2 of the Bill it is stated:

“Provided that the  appropriate 
Government may, instead of fixing 
minimum rates of  wages  under 
this sub-clause for the whole State, 
fix such rates for a part of  the 
State or for any specified class or 
classes of such employment in the 
whole State or part thereof;”.

What does this mean?  The Minister 
in charge of Labour wants to give a 
wide scope to the State Governments, 
to avoid implementation of this legis
lation.  As I have stated, the State 
•Governments are in the habit of sub
mitting to the behests of the landlord 
•classes.  These landlords do not want 
to give minimum rates of wages  to 
the labourers.  According to this pro
vision, the State Governments can fix 
the rates for only a  taluk or for  a 
district.  They may not fix the mini
mum rates of wages for many districts. 
Again, they may fix the rates only for 
<’ertain classes of  employment.  For 
example, in paddy growing areas, they 
may fix the rates only for transplanta
tion or harvest.  These are the  two 
<;ypes of work in which the  landlord

will be in need of labourers and  he 
will have to submit to the demands of 

the labourers.  Because, if he makes a 
delay in the:harvesting season, all the 
yield on the field will go to waste.  If 
he makes a delay in the transplanting 
season,  he may not be able to  raise 
the crop in time so much so, the yield 
will not be good.  In these two classes 
of employment, the State Governments 
may fix minimum rates of wages. That 
would not be in the interests of labour; 
it will be in the interests of the land
lord section.  So, by giving this wide 
scope to the State Governments it  is 
not intended to give any benefit to the 
labourer; it is certainly intended  to 

give benefit to the landlord section or 
to the State Government to suit their 
own needs. Suppose there is a demand 
for minimum rates of wages in  any 
district or in any locality. Under this 
provision, the State Government could 
fix the minimum rates of wages for a 
taluk only where the agitation is strong 
or where the  demand is very strong 
and they can avoid the fixing up  of 
minimum rates for the other parts of 
the country, and for other kinds  of 
work.  Thereby, they can rouse  one 
section of the employees engaged  in 
harvesting a certain type of paddy for 
other grain against another section of 
employees engaged in transplantation. 
Like this, by using this provision, they 
can divide the working classes  and 
diminish the strength of the working 
classes and utilise the powers to their 
own ends.  It is highly objectionable 
to give this wide scope  to the State 
Governments because I am sure  that 
the  State  Governments  will  really 
succumb to the behests of the feudal 
landlords. So, I am against giving this 
kind of wide scope to the States.

Again, Sir, in fixing minimum rates 
of wages for farm labour, the  State 
Government must, in my opinion, con
sult the labourers—the representatives 
of the labourers.  In my part of  the 
country, in  Andhra, we have got  a 
very .big labour organisation for farm 
labour—the  Agricultural  Labour 
Association—which has got lakhs  of 
members, and the Madras Government 
ignored this organisation in fixing the
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rates for farm labour. We have also 
got a very bi« peasants’ organisation 
in Andhra.  The membership of this 
runs into lakhs.  But the State Gov

ernment conveniently overlooked these 
two organisations.  They simply fixed 
rates basing their  judgment on  the 

information given by the officials and 
landlords and the Ministers,  because 
the majority of the  Ministers and 
M.L.As. in certain States are also land* 
lords.  So, it is in the interests of 
these people that these rates are fixed. 
So, what I want to suggest to the hon. 
Minister is that while fixing the mini
mum rates of wages for farm labour, 
these organisations of the labourers 
must be consulted, and the Govern
ment oflflcials and the representatives 
of the landlords also must be consult
ed.  Then only we can come to a 
correct decision as to what would be 
the reasonable rate of minimum wage. 
So, Sir, I suggest there should be  a 
Board for  the whole State,  a Wage 
Board  which will go into  all  these 
matters and formulate its suggestions.

Then there must be a  Board  for 
every disitrict, because between  one
district and another there is difference 
in wages even now.  These difTerences 

are bound to be there.  We cannot 
have a uniform rate of wages for the 
whole State because in delta areas the 
rates of wages are higher than  the 
rates in dry taluks.  In my part of 
the  country,  in  Krishna,  Guntur, 
Nellore districts where we have  got 
the delta, the agricultural  labourers 
get more wages only during  certain 
periods, i.e., harvesting and transplan
ting  seasons,  whereas in the  dry 
districts of Rayalaseema and in  the 
dry taluks of Nellore, they will  get 
wages throughout the year, but very 
low wages, because there the cultiva
tion is carried on by well irrigation. 
So much so, in dry taluks there will 
be labour—only, of course, to a limit
ed number—for a long period. So we 
canndt have a uniform rate of wages 
for the whole State.  So for every 
district there must be a Wage Board.

Mr. Chairman; May I point out to 

the hon. Member  that  what he  is 

arguing  now  is  against  his  own 
Amendment to omit lines 1 to 5?

Shri Nanadas:  No,  Sir.  What  I

have fteen arguing is that for fixing 

of rates of  minimum  wages  there 
must be certain Boards.

Shri V. V. Girl: Those Boards are 
provided for.

Mr. Chairman: If he wants omission 
of Hnes 1 to  that  means  êro 

should be only one uniform, rate  for 
the whole State.  Of  course, i  will5» 
leave it to the hon. Member to judîe 

what he is  doing,  but I think  is 
contrary to his Amendment.

Shri Raghava.̂ah (Ongole): By way 
of elucidation, may I say that  the 
intention of the hon. Member who is 
on his legs is .. (Interruption)

Mr. Chairman:  Let no other  hôi.
Member speak for him.

Shri Nanadas: If we have this kind, 
of Boards—State,  District and TaiuJc 

Boards—then these Wage Boards will 
be in a position to give  correct  in- 
formaition to wage fixing authority 
to what rates should be  fixed for  a 
particular  locality, for a particular 
kind of work.  Only for that purposê 
I am suggesting these things.

And again, Sir, while  fixing nuni- 
mum rates m rural areas, if they are 
fixed in cash alone, then the difficulty 
comes.  So the minimum rates  of 
wages should be fixed in cash  and 
also in kind whichever is  favourable 
to the labourer.  That should be tî'5 
principle guiding while  fixing  these 
rates.

So, Sir, I conclude by saying  that 

this extension of  time is not at  all 
justified and this giving wide  scopi? 
to the State Governments to fix  only 

to certain parrs of the country and to 
certain classes of employment is also 
not justifiable, is not in the interests
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of the labourers.  It will be only  in 

the interests of the employers.

Shrl  Sarmah (Golaghat—Jorhat): 
Mr.  Chairman,  Sir, looking at the 
operation of this piece of legislation— 

the minimum Wages Act—one wonders 
whether the  Government is sincere 
about their business, although I must 
say that I do not doubt the bona fides 
of the  personalities at the helm of 
affairs in the matter of labour.

Shri S. S. More (Sholapur);  This 
is a change of front from the pre
vious .one.|

Sarmah: After the legislation 
was, enacted,  what  happened in a 
certain  part of  the country?  The 

tea  industry  was  taken  as  one 
of the sweated industries and  the 
.first fruits of the Minimum  Wages 

Act for the tea  labourers in Assam 
was that the .big tea planters started 

whittling down the emoluments  or 
the privileges that the tea labourers 
used to get previously,  although In 
the enactment itself it was categori
cally stated that task̂ may not  be 
increased and emoluments cannot be 
cut down or reduced.

Now, there Is a very fine history 
behind this.  During the war,  the 

road to Imphal  had to be widened, 

and certain air fields had to be made. 
A labour  corps from  Travancore- 
Cochin came and the  sweated tea 
labourers were drafted from the tea 
gardens of Assam with the garden 
clerks  and  some of  the European 
officers,  some  of whom of course, 
made  minf  of  money  and  left 

hurriedly for their home during the 
war.  Quite a number of these poor 
labofurers died lin the arduous task 
in the inhospitable tracts.  Then, to 
persuade them  to come and build 
this road to make  these air fields, 
besides their salary  they were given 
salt, dal, rice, gur and some other 
thills' tat  concession ijatea.  Now, 
after this Minimum Wages Act came 

in 1948, these privileges were  sought

594 PSD.

to be reduced.  The plea of the plan

ters* case was that these were ex- 
gratia payments and therefore these 

things were not attracted  under the 

Minimum Wages Act. The tea labour 

union,  of  course,  contended  that 
these things constituted  wages  be

cause at that time the wages for the 
tea labourers were made up of cer
tain cash payments and certain other 
advantages and privileges  given to 
them.  That matter was hanging fire 

for some time, and as is the case with 
our Government, they sent it to the 

Tribunal.  As we all know something 

about it, whether in Tribunals or in 
Law Courts, the party with the longer 
purse has always got the best of the 

say.  And that matter is still pend

ing before the Labofur Appellate Tri
bunal at Calcutta.  The  employers 
can go to Calcutta easily,  because 
they have the money, but the  tea 

labourers find it very difficult either 
to engage advocates at  Calcutta or 

to send their own  r̂presefritatlves. 
Although it was clearly stated in the 
Act itself that the tasks cannot  be 
increased, and the emolument cannot 
be reduced, precious little was done 
by Government to give relief to  the 
labourers by way of advice or sug
gestion or even  indirect pressure— 
which, of course, is not always desir
able, but  on certain occasions when 
the two parties are not equal,  this 

may be adopted—so that things may be 
managed in such a way as not to  be 
harmful  to the industry on the one 

hand, but at the same time to  be 
helpfhal to the labourers, on the other. 
When that chapter was hardly clos
ing, towards the end of September 
or October 1952, came the so-called 

crisis in tea.  It may be better des
cribed as price recession,  and our 
contention was, and still is  that it 
was man-made, because in London a 

tea market was opened, and the Food 
Ministry there withdrew the relief that 
was being given and yet the prices 
did not  rise proportionately.  Thus, 

at one stroke, the British consumers 
got th- advantage of this price  re
cession, and quite a good amount of 
capital was repatriated to England iby 
indirect meanjB, to  state it briefly.
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[Shri Sarmah]

When this so-called tea crisis came— 
which,, I repeat, and we still hold, 

was mainly man-made, althouKh there 
were certain  other reasons for  it, 

such as the peace talks in Korea and 
so on—the  Government of Assam, 
one fine morning issued a communi- 

qfie appointing an Uneconomic Gar
dens Enquiry  Committee, consisting 

of  representatives of  labour,  em

ployers, and some Members of  the 
Assam  Legislative Assembly.  And 

what were the functions of the Com
mittee? They couM revise the mini
mum wages.  The result was that in 

quite a good number of tea estates, 
the Minimum  Wages Act was ' not 

observed, in consequence of the direc
tions  of this  Committee.  Thus  in 
the same industry there were  two 

levels of wages for the labourers, one 
on a par with the minimum wages, 
and the other less than the minimum 
wa;geŝ and this lesser  emolument 
was given in the so-called uneconomic 
gardens.  This anomalous position is 
still continuing.  When we look  at 
this reduction of the minimum wages, 
we are really flabbergasted, because 

the Minim̂im Wages Act was enact
ed, admittedly to give relief to  the 
labourers in sweated industries.

Now, what is the basis for these 

minimum wages?  It is the cost of 

living.  In other words, the minimum 
wage is neither a  fair wage nor  a 
living wage, but it*is literally a mini
mum wage at subsistence level.  And 
yet, when certain gardens were found 
or supposed to be uneconomic, the 

wages were reduced below that pro
vided by the Minin̂ m Wages  Act. 
Now, to find whether a garden  was 
uneconomic or not, was rather diffl- 
djult, because all the matters could 
not be thoroughly gone into or scru
tinised due to various reasons. It may 
be that the persons were not  quite 
competent, or the data were not avail

able fully,  or that the  employers 

were not willing to disclose all  the 
facts and figures relating to the cost 
of production or perhaps the  time 
at the disposal of the Committee was 
not sufficient to enable them to come 
to proper findings.  But the fact re

mains that if a  proprietor of a tea 
estate would purchase a Buick conver

tible but would not put manure on his 
tea garden, he would not get  suffi

cient olutput, and would  not have 

enough money to  keep  the  garden 
going towards the latter part of 1952 
or /early 1953, with the result  that 

the garden would be found unecono
mic, because the income is not suffi

cient to make both ends meet.  This 
is a very curious  state of affairs. 

When the so-called tea  crisis came, 
it was the labour alone that swffered 
in that part' of the country.  If that 

should be the case, what is the pur
pose of the Minimum Wages  Act? 

Although the labourers  cried for it, 
and  although  the  labour-workers 
wrote  letters,  made  representations, 

and took all possible steps, no relief 

was given to them.

Another  curious  part  of  this 
communique  was  that  the  re
duction in wages would not  be re- 
tonsldered until the loss  supposed 
to be borne by the proprietors  and 
employers were made up.  I have not 
come  across any  device  or any 
arrangement or, any edict ̂ anywhere 
which says that the labourers  will 
be sweating and starving till the loss 
supposed to have been incurred  by 
the planters is made nip.  Did  this 

so-called  crisis come only for  the 
labourers?  Are the proprietors  of 
the tea estates to be reimbursed for 
their supposed  loss by the sweat of 
the labourers, until their loss is made 
up completely?  And is it for this 
purpose that their  wages would  not 
be revised? The labourers have been 
taking exception to this, and I sup
pose in a recent meeting of the em
ployers and the  labourers, the  re
presentative of the labourers refused 
to have his seat in the conference and 
withdrew.  Even today, the position 
continues to be the same, the ques
tion of revising the wages would not 
be reconsidered until the loss Is made 

up by the planters.

(Another, point that I would like 
to invite  the attention of Govern
ment to itf  that although there  is
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minimum wagfe in  force in a tea 
Estate, there is often a peculiar cate
gory called Cetera challan\ and the 

minimum  wage  is  not  applicable. 
Goodness knows what is meant by 

this term.  Perhaps it is a local term. 
The  -word ‘letera’ rnean̂  clumsy, 

alwkwarti, incompetent or somethin̂ 
like that.

Shrf K. P. Tripathi: It means untidy 
fellow.  .

Shri  .Sarmah:  A  certain  part
of  the  labourers  is  categorised 
as *letera chatlan*, and even though 

minimum  wage is in vogue in  that 
estate, these people are not  given 
the minimum wages.

Shrl S. S, More; What about some 
of our Ministers?  Are they not also 
described as letera challan?

Shri  Sarmah: If such  anomalies 
continue, what is the meaning of this 
enactment?

I welcome the  extension of  the 
scope of the  legislation, but I urge 
that effect to this piece of legislation 
should be given with all the serious
ness  that the situation demands. The 
tea labo*urers are perhaps  amongst 
the most sweated labourers Ih all the 
industries  in the whole world.  Tea 
belongs to that category of industries 
which give a return on the investment, 
of the order of 300 to 1,000 per cent. 
The tea estates which came into exis
tence prior to 1939 or 1940, or even 
1945, must have returned at least 300 
to 1,000 per cent, of the initial invest
ment on them.  If on one side, if we 
see the picture of starving labourers, 
and the reduction of the  minimum 
wages, what do we see on the other 
side?  We find that more non-Indians 
have been imported into the manage
ment of the industry.

Mr.  Cbalnnaii:  May I suggest to
the hon. Member that he should ra
ther come nearer  the provisions of 
this Bill?

Shrl  Sarmali: I  want  to point 
out  that  the  provisions  of  the 
Bill are salutary, but what is the good

of its existence on the statute book, if 
it is not going to be applied in actual 

practice.  I suppose that is the moit 
relevant part of this piece of legisla
tion.  That is my submission to you 
and this  Holuse.  Soon after the com
ing into  operation  of the Act, W
should have expected minimum wages 
in all  sweated  industries  covered 
by the Act, but what do we  find? 

We And quite the reverse of what the 
legislation intended has taken place, 
and the wages for the tea labourers 
has been reduced  below what was 
provided  by the Act.  While the
labourers  are treated this way,  we

find that quite a number of Îiropeans 
have been brought in on the managerial 
staff.  Prior‘to 1952, with a view to 
showing lesser income, other expendi
tures  were  also increased  on  the 
management.  I  hope, Sir, that the 
Government would be pleased to see 
to these aspects of the legislation so 

that really those for whom it is meant 
get the advantage.

Shri K. C. Sodhia (Sagar):  I do
not want  to speak  about  factory 
labour, because...

Mr. Chairman:  May 1 suggest to
those who would like to speak here
after that they should at least  make 
some reference to the provisions  of 

this Bill?

Shri K. C. Sodhia:  I shall speak

about the Bill.

Shri RagGiavaiah:  May I make  a
suggestion. Sir?  Since the number 
of people who want to speak are too 
many, will it not be inconvenient and 
taking the time of the House... (Jn- 
temiptions).  It is for the considera
tion of the Chair that I am making 
this  suggestion.  It  may not  be  a 
point of order.  It may be taken  as 

a suggestion.

Dr. Suresh Chandra (Aurangabad):

It is no point of order.

Shri Raghavaiah:  There are  many 
Members who have already  tabled 
amendments to the Bill.  They  may 
speak at  the second  stage of the 
consideration,  and those who  have



2231 Minimum Wages  15 DECEMBER 1953 (Amendment) Bill  22i±

[Shri Raghavaiah]

not tabled any amendments and want 

to speak, may be given preference.

Mr, Chainnan: I can do one thing.

I can fix the time-limit for speeches 
hereafter—about ten minutes.

Shri S. S. More: 15 minutes.

Shrt Eaghavaiali; Suppose it re
lates to the provisions  of the Bill; 

then he may be given 5 minutes more.

Mr. Chairmaji:  Ten minutes only.

Shri K. C. Sodhia: I am going  to
relate to you the story of biri labour 

in Madhya Pradesh with whom I have 
got intimate connection *and  about 
whom I have giot  personal know
ledge. Then I shall speak about agri
cultural labour.

It has been stated in  one of  the 
replies to my questions that the num
ber of hiri labour is only 1 lakh in 
Madhya  Pradesh.  1 tell you,  Sir, 
that the number of  biri  labour  in 
Madhya  Pradesh is,  at the  most 
comservative approximation, not less 
than 10 lakhs.  Now, when lender the 
law, the Minimum Wages Act; which 
is applicable to the biri labour, we 
do not know even the approximate 
number of  biri  labour, then what 
can we say about the administration 
of that law?  That is the first point.

Now, Sir, you know this biri periods 
has to work with tobacco and  you 
also know that  the  smell and  the 
effects of tobacco on labour are very 
bad.  They have to remain  sitting 
the whole day and a man at the age 
of 30 working in this line will be a 
70-looking man. In fact, if Govern
ment were to institute an inquiry, I 
am q'uite sure  that at least 20  per 
cent, of them will be found to fall in 

this category.

Now, Silt, looking at this number 

of 10 lakhs of labour—or it may be 
even 5 lakhs,  even then it is a big 
number—we And that they are work
ing in a very bad condition.  If we 
look to the  Minimum Wages Act,

Rs. 1-4 per thousand was the  rate 
fixed in the year of grace 1951. Since 

then, it has just  been going on in 
the same fashion when a biri ‘khatta* 
of 20 was priced at 4 pice.  At pre
sent,̂ the price  of a ‘khatta’ is  2 
annas, and the minimum wage that 
is allowed to a labourer has been re
duced from Rs. 1-4 to 12 annas. The 

House will be curious to know how 
this happened.  The thing was that 

when the Minimum Wages Act was 
not in force, the biri magnates used 
to give wrapper, gum, dhaga and all 
these things  from their own  shops.
They were allowed  to do  that. Now,
since the Minimum Wages Act  has 

come  into  force and Rs. 1-4 per
thousand has  been prescribed as the
rate of wage, these  biri  magnates 
have tried to make all sorts of deduc
tions.  They say: *1 anna for gum, 2 
pice for wrapper, 2 pice for sitting 
accommodation’ and so on and in this 
way, they have been making all sorts 

of  deductions and the net  amount 
that they give per  labourer is 12 
annas per thousand.

Now, Sir, you  may say that this 
biri labour has  not  to work  in  a 
factory and their work is not very 
hazardous.  But if you just look to 
the health of those labourers and the 
evil effects of the  nature of their 
work that they have to do, you will 
see that their labour is very hazar
dous.  Therefore, they  ought to  be 

given more for  their work than is 
generally  allowed.  Therefore,  my 
submiŝom to the hon. iMinldter is 
that there ought to be some criterion 
to  guide  the  Boards  which  are 
constituted for the purpose of mak
ing irecommendatians  to the State 
Governments about the rate of mini
mum wages, and that criterion  can 
only be the great  amount of profit 
which these biri magnates are mak
ing.  If that is done, then those Ad
visory Boards can come to a certain 
decision which can be reasonable to 
the labourers. That is my first sug
gestion.
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My second suggestion is this.  In 
the Act, there is a provision  that if 

certain deductions  are to be made 

and are allowed by the State Govern
ments, then these deductions can be 

made in the minimum wages that are 
allowed to the labourers.  That  is 
one of the provisions of the old Act. 
Nbw, Sir, these  labourers—90 per 
cent, or even 95 per cent, of them— 

are illiterate  and they do not know 

what deductions have .beê lallowed 
by the ptate  Goveifnment for the 
meagre pay that is allowed to them 
under  the  Minimum  Wages  Act. 
Therefore, my humble submission to 

the Minister is that if the State Gov
ernment allows any such deductions, 
then the teîns of /those deductions 
should  conspicuously displayed  in 
the office of the manager who mana
ges  these shops.

Then my submission is this. Under 
the Amending Bill, it has been left 
to tjhe Statb Governments  to Just 
wait till the end of the  statutory 
limit of 5 years after which  they 
have to revise their minimum wages 
or to just make an inauiry and fix 
the minimum wages anew.  My sub
mission is  that the  procedure for 
finding out the new minimum wages 
under the Amendment Act should be 
taken up by the State Governments 
without any delay.

Now, Sir, I have to  say a few 
words about agricultural labour. We 
are all very impatient and we want 
to eat much much more than we can 
digest.  That is my impression about 
labour laws.  My view is that agri
cultural labour now gets much more 
than what they are likely to get .un
der the Minimum Wages Act. I will 
give you a concrete example.

I am a farmer and I have  always 
to engage two labourers for the whole 
year.  I pay to them one-third of a 
m4ini.  A mani means 6 mds. and 10 
srs.  of wheat in our side of the coun
try. Now, one-third  of  that  means
2 mds. and 3 srs. every month. Now, 
that is, of course a mixture of gram 
and wheat.  Now, they sell practical
ly at the same rate at  least for the 
last two or three years.  It has ibeen

found by experience that the rate of 

gram is only very slightly lower than 
that of wheat.  Now, according  to 
our calculation one  mani comes to 

about Rs. no Or Rs. 115  and one- 
third of it comes to nearly Rs. 40. 
That is what we pay to them.  More
over, at the time of harvest we have 
got another rate which is nearly  125 
per cent, of what their monthly wages 
are.

Moreover, the rates of agricultural 
labbur vary from  place to place.  It 
is very difficult for any  State Gov

ernment to fix a reasonable rate of 
minimum  wage  for  agricultural 
labour within a period of 6 months 
or even one year.  Therefore,  Sir, 
my submission is  that  instead  of
1954, the period should be extended 
to 1956 so that justice may be done 

to all the parties.  My submission to 
the hon. Minister is that he is really 

solicitous for  the welfare of  labour 
but his misfortune is that he cannot 
properly  administer the laws  which 

he  frames  because  the  agencies 
through which he administers these 
laws do not come up to his expecta
tions  or to his  level of thinking. 
There(orev I hvojuld request him—if 
he wants that his labour laws are at 
all to be conducive to the welfare of 
labour as he desires them to  .be— 
to have an agency on which he can 
rely for  the proper  implementation 
of his laws.  That is all that I have 
to say.

Mr. Chairman:  Before I call upon
any other hon. Member, I would like 
to say this.  1 think the Bill has been 
very «xhaustively con̂ dered and I 
think I will have to give at least 20 
minutes to the Hon. Minister for his 
reply and another 10  minutes also 
for the amendments to be moved so 
that  we  could  succeed in  passing 
this Bill before 6-30.  I think there 
has been enough discussion and  I 
will call upon one hon. Member and 
after that the hon. Minister.  I have 
gôt another way of curtailing  the 
debate, to which I would not like to 
resort.  I think the House is satis
fied that the Bill has been thoroughly 
discussed and if some hon. Members
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[Mr. Chairman.]

want to place new points, that is a 
diflferent matter.

Sljri S. S. More: There are difT-
erent categories ot labooir.

’ Mr.  Chaimaii:  It may  not  be
quite irrelevant lor any hon. Mem

ber to discuss every little trade and 

the payment of minimum wages to 

them, but I cannot help it.

Shri S. S. More: How can we help
it?

Mr. Chairman: I can help it  in

another way; that is a different mat
ter.

Dr. M. M. Das;  We have done a 
lot of work today. This can ibe taken 
up tomorrow or the day after.  Why 
are we in such a hurry, Sir?

Shrt S. S. More: About minimum
wages, Sir....

Mr.  Chairman: I am on my legs
and I wqfuld request hon. Members 
to hear me.  There is no desire real
ly to curtail discussion.  If any hon. 
Member  wants to ût Ifotth  the 
grievance of any particular kind of 
labour, I think that can be  done 
without taking much of the time of 
the House.  I  would suggest  to the 
hon. Members that they should ra

ther observe that.

Pandit S. C. Mishra (Monghyr 
North-East):  Mr.  Chairman, Sir, I
will not spoil my  time.  This Bill 
which seeks to amend our old Act 
has given out as one of its objects 
the protection of certain classes  of 
Jaĵ r.  The notion of  minimum 
wages, Sir, is certainly a notion that 

we have borrowed totally from wes
tern countries.  I think when I utter 
this sentence, our friends like Kila- 
chandli and Somaniji  would  think 
that I am In their box and perhaps 

I want to attack the Bill.

An Horn. Member: They are not

here.

Pandit S. C. Mishra: They might

have gone in the knowledge that no 
legislation  is going to be  passed 
which will really harm them or real
ly affect them.  Therefore, they can 

always'be at ease.  What I want to 
draw {he attention of the hon. Minis
ter and the hon. Members  .behind 

him to is what can be the intention 
behind such Acts and whether any 
of those  intentions  have been ful
filled.  Beca,use you have limited my 
time, 1 will npt take these friends 

back to the history of those days by 

which  we can see how the necessity 
for such  Acts arose  in  the  other 
countries, England, Holland etc. and 
whether they fulfilled  anything  or 

not.  Here of course, these are only 
pious wishes which help nobody and 
inconvenience no party and certainly 
lachJeve nothing.  I will assure our 
Labour Minister  that the  way in 
which they are serving our country 
does not come to anything.  It may 
be serving the other party but it is 
not serving labo>ur at all.  B̂ ore a 
notion about any minimum wage can 
be ciystalliised, the flr̂ Hiing that 
must be taken into consideration is 
the status of the society.  What do 
we mean by  minimum wages. Sir? 
Nothing has been mentioned either in 
the original Bill or in the  amending 
Bill as to the principles on  which 
the States should fix the  minimum 
wages.  If they find that there is a 
class of industry which is employing 
i;000 men, Uien, onHy  they should 
think of fixing the minimum wage. 
Therefore, Sir, the position in a nut
shell is that if there are ingenious 
persons who wish to exploit labour 
and if they have got some ingenuity 
they can go on doing it with auda
city and this Act will not apply  at 
all, will not touch them.  Only when 
there is a great demand on behalf of 
labour MU our benigjp Government 
come to their rescue.

One of my friends  questioned the 
honesty or the Intention of the Gov- 
eî mentjL  I say, If there was any 
intention to give general protection, 
the first thing is to  have minimum
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wages fixed for all classes of labour 

by the  Central Government.  Why 

should there be a mlninium rate only 

in a certain industry which is having 

at least 1.000 labourers in one State? 
One of my friends was talking  of 

dock labour.  These docks may  be 

diffused all over the States and  one 

State may not have more than  one 

dock and perhaps there may not be 
1,000 labourers in  one State.  Our 

good  friend of the  labour, by this 

Bill, is telling the States “You need 
not legislate on that point  because 

this industry does not in yojur own 
State  employ.  more  than  1,000 
labourers’\  What I wish to suggest 

before the House  is this.  The no
tion of a minimum wage must  be 
constantly revised.  What is fair and 
equitable now may not be so next year 
and it may then become obsolete, be
cause our standard of living is charg
ing every day.  I would like to give 
you a simple  il̂stration.  These 
chariots drawn by horses—were they 
not the  greatest  luxuries  only a 
hundred years back?  Now they are 
dingy things because shining motor 
cars are being used by our Ministers 
and therefore those chariots have now 
become obsolete and have gone ibe- 
low the minimum standard. Similarly, 
mud-houses might have been  very 
comfortable at one  time, but  now
what are they?  What I wish to say 
is that there must be a notion about 
what is the level of minimum  rate 

at a certain period of time, and now 
in this twentieth century, the elemen
tary thing that should be taken into 

consideration and which the Grovem- 
ment of India should have laid down, 

when  they are  making  so  many 
schedules, one more  schedule to say
that such and such  standard of liv
ing shall be considered to be  the 
minimum standard  of living for a

human being in India. Only on that 
basis there  could  have been  some 
benefit and  that  ought to be  uni
versally applied.  I will not  go into 
the history, but one word I can say— 

and perhaps our friends are not igno

rant.  Especially in England,  about 
200 years ago, when their manufac

turers came to have their own  way.

they made laws in the Parliament uf 
England, by which begging, etc., were 

made a crime and any poor fellow 

found on the roadside was Just  put 
into the jail.  Therefore, the manu
facturers on the one hand  opened 
certain factories whose gates  were 

open, and on the other hand  they 
took whips from the Government and 

every poor man was driven by those 
whips till he was forced to enter those 
factories.  If he did not enter those 
factories, he goes to the jail.  That 
sort of thing was prevailing in Eng
land for so many years.  Then,  the 
manufacturers had the pleasure  of 
employing, .because otherwise the poor 

man had to go to jail.  This exploi
tation of labour went on there  for 

more than two decades and it  was 
only after that that something leak
ed out of that and then the conscience 

of England revolted against this and 
they drafted these  laws—minimum 

wages  laws.  If we, wish to avoid 
exploitation, then we should legislate 
and not leave everything to be settl
ed between the exploiters and  the 

exploited.  If you leave it to them to 
decide, then of course this is enough 
for an  eye-wash, but if we intend 
anything else, I would  humbly re

quest the hon. Minister to take  the 
matter up immediately.  You fix  a 
minimum wage and fix the intensity 
of  exploitation of labour.  Suppose 
you fix certain wages for certain in
dustries, and you do not fix intensity, 
what will the capitalist do?  He will 
only speed up his own machines and 
the poor labourer, who used to sweat 
in eight hours, will be sweated out 
in four hours and his life will be

come a burden to him; he cannot stand 
up any longer after four hours* work. 
There is no protection for this man. 
Therefore, this minimum wage should 
take into consideration the intensity 
of the employment also.  I find that 
our benign friends have  suggested 
that in  such and such  industries 
where the wage  standard is above 

Rs. 75 per month, they need not at 
all legislate for the workers.  You 
may pay Rs. 75 per month, but take 
the life out of those fellows so that 
they become old men at the age of
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20 and go to their grave at the age 

of 30.

Dr. M. M. Dafl: Is that correct?

Pandit S. C. Mishra: You, being a
doctor, must know.

Dr. M. M. Das rose—

Pandit S. C. Mishra: I am ready to 

sit down and let him have his  say 

if he wants to interrupt me.

Shri Algu  Bai Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—West); 
On a point of order, Sir. Can two hon. 

Members talk to themselves.

Pandit S. C. Mishra: What I am

saying is that the notion of minimum 
wages can only be right and concrete 
when we take into consideration all 
these factors.  Every  man has the 
right to expect to live at least upto
00 or 70 years under certain Indian 
conditions.  Without taking that into 
consideration, if a factory owner pays 
Rs. 75 to a labourer and if he roasts 
that fellow,  our Government  does 
not wish to go and protect him. Our 
friends have drawn your  attention, 
Sir, to the fact that there are  many 
classes of  employment  where this 

Act does not  apply at all.  I was 
shocked to hear what our friend from 
Assam had to say I knew that there 
was a  Viceroy’s rule in  India some 
50 years ago, who when he went to 
the tea gardens of Assam, said “we 
are doing the same job in India, you 
through exploitation  and  I through 
administration”.  Is  that  the  same 
state that  still prevails?  Are these 
tea gardeners still so very dear  and 
near to us that we cannot extend this 
simple Act to their  i\egimes also? 
What I wish to say is that you should 
throw out this clause wherein  you 
say that it will apply only in those 
industries in a State which  retain 
at least a thousand employees.  We 
aîe  legislating  from this  august 
Parliament and I say that anybody 
employed  anywhere shall have the 

protection of this law and the  big 
arm of Parliament wiU protect him

anywhere—̂ whether there  are 1,000 
people or onfcy one man  and one 
child in the factory.  The conditions 
of living must .be prescribed, that is, 

that minimum wage means such and 
such a standard of living.  Although 

the!' money standard varies from State 
to'State, the material standard should 
almost be the  same throughout  the 
Indian Union.

6 P.M.

I  think I have included  landless 
labour  especially.  This  protection 
should be Applied to all.  It may be 
that in the rural side, when calculated 
in money, the wage may be smaller. 
In fact in factories in the cities, it may 

be calculated in money, and in this 
case, the wage may be higher.  But 

there must be a uniform policy.

Shri Mohiuddin (Hyderabad City): 
Mr. Chairman, the common  feature 
of all the speeches that have  been 
made today on this amending Bill is 
that criticism is directed not against 
the Act or the  amending Bill  but 
mostly agains(t the  implem»entia'tion 
of the Act.  There has been a com
mon  complaint  that  although  the 

Adi has been enforced—it is  now 
about five years—the minimum wages 
have ibeen enforced by the State Gov
ernments only in a very limited man
ner and even then, wherever  they 
have been notified, they have  not 
been properly  enforced.  That is a 
very common experience throughout 
India.  I know  of two States,  for 
example,  who  by notification,  had 
enforced the Act for heedi workers. 

In about six or  nine months’ time, 
they  found  that  the  notification 
could not be enforced, or, the State 
Government were helpless in proper
ly enforcing it.  So, the notification 
was withdrawn and a committee was 
appointed to go into the question of 
revising the rates of wages. The en
forcement of the minimum wages in 
cottage industries and small scale in
dustries is no doubt very difficult.  It 
is difficult, firstly on account of the fact 
that State Governments have not got 
sufficient  staff to enforce  the law. 
Neither have they sufficient funds to
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emplpy more staff tor the purpose of 

enforcing  the  Act.  Now,  that 

is  the  situation  in  respect  of 
the  cottage  and  small  scale  in
dustries.  In regard  to  agriculture, 
we find that very few States have 

enforced, in a limited area the mini
mum wages for agricultural labour. 

Even there, the enforcement difficul
ties are encountered, and  we find 
that the law is not properly enforc
ed.  These two fundamen>tal defects 
have been found  all over India.  I 
think it is high time that the Minis
ter of Labour considered and examin
ed the rationale of the  Act  Itself. 
It is necdssary to see that if a law 
is to be enforced, it should be proper* 
ly enforced by the staff and by public 
opin,ion.  I do not know how far pub
lic opinion can help in this matter. 
It does help to a certain extent  in 
large areas,  but  it is  helpless  in 
bringing the defaulters to book.

The important question is whether, 
if we are going to pass this amend
ing Bill,—is it going to be properly 
enforced or is not going to be proper
ly enforced.  I hope the  Labour 
Minister will give his attention  to 
that problem and flnd“ out why is it 
that the Stale Governments are not 
at all enthusiastic.  I am saying it 
dicliiberat̂ly t̂hat the State Govern
ments are  not at all  enthusiastic 
about enforcing the Act. I suggest that 
either a departmental  enquiry com
mittee should be appointed or  an
other type of committee may .be ap
pointed to go into the whole problem 
of minilmum wages for agricultural 
labour as well as cottage industries.

Now, Sir, in regard to agricultural 
labour, an enquiry was made  about 
three or four years ago into the rates 
of wages for agricultural labourers. 
The reports for a few villages  have 
been placed in the library, but  the 
report  for the whole of  India  has 
not yet been  published.  I do not 
know when the report is going to be 
published.  It will be an interesting 
document on which the policy of the 
Government will be based as regards 
wages that are to *be paid or enforc
ed for agricultural labour.  Now, in

«94 PSD.

respect of a few reports that  have 

been published or have been  placed 
in the library, we find that the agri
cultural labourer has got employment 
for at the most 160 to 180 days in a 
year. Now, I wonder, when the whole 
scope of employment for agricultural 
labour e6ctends only  to about 170 

days in a year on an average, how 
the minimum wages are going to help 
them.  The problem  of  agricultural 
labourers is a vast problem, and the 
simple enforcement of the Minimum 
Wages Act in respect of agricultural 
labour is not  going to solve  that 
problem.  I do support that the mini
mum wages for  agricultural  labour 

must be enforced  and it  should  be 
properly enforced,  but  it  requires 
something  more  than  the  enforce
ment of the minimum  wages  to  in
crease the standard of living or  the 
agricultural  labourer.  With  these 
few words, I support the Bill.

Shri P. C. Bose (Manbhum North): 
Mr. Chairman, Sir, I would  like to 
support the Bill for a particular rea
son̂ I support  the Bill because this 
Act, the  Minimum Wages  Act,  has 
got a special significance for our coun
try.  In almost all the countries  of 
the world which are advanced in in
dustry. there is a Minimum  Wages 
Act, but so far as I  know,  every
where it has lost its significance alto
gether.  In  England,  for  instance, 
there is a Minimum Wages  Act.  but 
the actual rates of wages  paid  are 
something like four to five times the 
minimum wages  prescribed  in  the 
Act.  But here, in this country, it is 
very unfortunate that all employers— 
employers  include  Government  also 
because they  are  the  biggest  em
ployers—consider that the  minimum 
rate is the maximum rate.  It is both 
minimum  and  maximum.  When  a 
legal enquiry is held into the rates 
of wages, they fix it at the minimum 

rate without any consideration of the 
actual Uving costs.  So, this Act has. 
as I was saying, got a special signi
ficance and special importance in our 
country.  That is why I said in the 

beginning that I support it  on that 
particular îround.  That is necessary: 
otherwise the employers will find some
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loophole lo  brin̂; down the  wages 
below the minimum level. But at the 

same time I have heard that there are 

no many fields of labour where this 

Act is not applicable.

As I was saying this minimum wage 
rate should not be the maximum rate. 
Government should see to it.  In the 

coal area I have seen that in 1947 the 

minimum rate of basic  wage  was 

fixed at eight annas; and they gave 
something more-four annas as new 
basic and 150 per cent, as dearness al
lowance,  But that rate is still conti

nuing.  There is no  grade  at  all. 
Nobody gets one anna  more  than 

eight annas per day.  That is why I 
was saying  that  minimum  in  our 
country means the maximum, where
as in industrially advanced  countries 
the Minimum Wages Act has been left 
in the background; it has  no  signi
ficance at all.  In fact, they are pay
ing four or five times the rates fixed 

by the Minimum Wages Act.

In regard to other labourers, about 
whcon  certain hon. Members  have 
spoken, I think the scope of this Bill 
is rather limited.  Take for instance 
agricultural labour.  I had some con
cern with  agriculture  labour  also. 
But I have found it a very  difficult 

thing to assess the actual rate  they 
get, or to fix a minimum wage; be
cause, in the same village  some la
bourers are paid in cash,  some are 
paid in kind, some are paid both in 
cash and in kind. Then  again the 

price of Rrain varies from  year to 
year. Therefore, it is very  difficult 

to fix the actual amount.  If we fix a 
minimum wage in  cash, it  will  be 
impossible for the villagers who have 
got very small holdings, who appoint 
two or three labourers, to pay  cash 
down.  They invariably pay in kind, 
—a few maunds of paddy or  some 
food.  Sometimes the father,  mother 
and children work and make  their 
living.  So, introduction of minimum 
wages in  agriculture  is  a difficult 

thing and should be considered very 
thoroughly.  Also, this matter should 
be considered separately, apart from 

this Bill.

Again in regard to smaller concerns* 
I do not understand why people work

ing in them should not get the same 
rate as those employed in bigger con
cerns.  They have got to spend  the 

same amount of money for their up

keep and for feeding their children. 

This kind of difference is  really not 
understandable, and I think  should 
not be allowed.  The difficulty  may 

be, as was pointed out by one hon. 
Member, that the poor employers may 

find it difficult to carry on and may 
close down.  This in turn will lead to 
unemployment. ’ This aspect no doubt 

should be considered by Government, 
but I feel that in a measure designed 
to raise the standard of living of the 
labourer, those engaged in  smaller 
concerns should not be neglected.  In 
that respect the law should be all- 
pervading, comprehensive and equally 
applicable to all  labourers  working 
everjrwhere.

Shrl Raghavaiah:  Mr.  Chairman,

Sir, in a measure seeking  to amend 
the Minimum Wages Act of 1948, one 
naturally expects from the Ministry 
an account as to how the original Act 
has been implemented by the adminis

trations and what success or failures 
it has encountered in the  course of 
its administration.  But this is lack
ing. No literature has been supplied 
to Members of this House as to how 
this piece of legislation has  worked 
in different States from 1948.

When such is the plight in  which 
Members find themselves, it is really 
difficult for them to make  any sug
gestion or any contribution to  the 
amending  measure  that  has  been 
brought forward.  One of the previous 
speakers, who is experienced in the 
administration of this  legislation in 
Hyderabad, from the other side  has 

already pointed out two fundamental 
defects.  Time and again it has been 
pointed out by several hon. Members 
in this House that there has been in
excusable and inordinate delay in the 
implementation of this p»ece of legis
lation in the different fields of labour. 
It is not surprising that not  only is 
there delay, but even where  it has
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been implemented it has been a dis
mal failure.  Where minimum wages 
are fixed, the labourers are not pud 
even that and they have to go  to
- some tribunal.  So, the whole  thing 

i boils down to a farce.

Sir, I had the other day given cer- • 

tain definite and concrete cases to the 
hon. Minister of Labour, cases relat
ing to the mica labour, where we ex
, pect this legislation to be  implemen
ted in ali its fulness.  But even there 

the wages that are fixed have  not 
' been paid; the mines have been clos
ed and the labourers have been left 

to fend for themselves.  That is the 
plight of hundreds of workers in the 
mica industry.  When such is the posi
tion, where minimum  wages  have 
been fixed, one can imagine how this 
measure is going to be implemented 

and what fruitful result# are going to 
; come out of it.

About the unhappy results that have 
followed in the absence of implemen
tation of this legislation  much has 
'been said by my predecessors and  I 
need not add another  stone to the 
large number of stones that have al
ready been thrown a1̂ the  Minister 
who must have been already tired of 
the discussions.

Shri V. V. Glri: Not at rfll.

Shri Raghavaiah: This is not the
*̂rst time  that Government is  de
manding an extension of  time.  The 
'first extension was up to March 1950; 
later it was further extended to March
1952.  Then again there was a further 
extension of one and a  half  years.
In all there were three time limit ex

tensions of about  four  and a half 
years.  One can easily Imagine  the 
immense loss that would have been 
sustained by labour during these four 
and a half years.  If this  piece of 
legislation had been broujjht four and 
a half years before or at least three 
and a half years before, certainly the 
workers would have been  benefited. • 
So the only serious complaint,  the 
main complaint and the only  grî 
vance of each and every Member of 
this House, both from the Opposition 
and from the ruling  party,  will be

that this amending piece of  legisla

tion is too late, so late that it  has 
taken so many human lives for which 
there is no regard by this Government. 
If only there is any regard for human 
life and the labour of man, if  only 

the so-called dignity of labour has any 
meaning—a term that has been used 
in the literature of the kinds of gov

ernments that we are having  in cer
tain parts of the world including ours, 

unhappily, I have to add—if there is 
any meaning for that term,  Sir, so 

many lives would not have been lost 
as a result of the absence of imple
mentation of this legislation and also 
as a result of this measure being too 
late.

So, Sir. even at this stage one can* 
not argue  otherwise,  because  the 
nature of the piece of  legislation is 
not such that we  can  expect  the 
wages to be paid for the past  three 
and a half years.  Nothing  can be 
applied in a retrospective  manner. 
This piece of legislation  does  not 
provide for such a scope  of  getting 
wages paid for the years  that have 
elapsed on account of the negligence 
of an inhuman government—I  must 
be excused. Sir, for saying so, because 
no value has been paid to human life 
and human labour—I am  again re
peating on account of the negligence 
of an inhuman government.....

Shri V. V. Girl: Call it un-human. 
That is more cultured !

Shri Raghavaiah: If you accept the 
premise, the corollary follows. After 
all I do not dispute the term if the 
meaning is accepted.

Sir, I do not find fault with the hon. 
Minister Shri Giri who is  today in 
charge of Labour.  After all  he has 
come today. His  predecessor  Shri 
Jagjivan Ram has done nothing.  And 
his predecessor has done still more 
nothing.

Shri V. V. Giri: Nothing comes out 
of nothing!

Shri Raghavaiah: The  responsibili
ty is not only of the present adminis
tration but its predecessors  and its 
predecessors  also. So one  cannot

maaras  and
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level all the criticism against  the 
Government that is today carrying on 
the administration.

Another point that  follows  from 
the extension of time, is why should 

it be extended?  Because a  certain 
delay has been caused in the imple
mentation of the legislation, in taking 

data, fixing wages and so many other 
legal formalities—because  of  these 
one has to extend the time.  The d̂ 

lay has been caused by  the  State 
Governments in  implementing  the 
original piece of legislation  of  1948. 
One has to accuse the State Govern

ment for not implementing it  with 
all the rapidity, with all the sincerity, 
with all the swiftness and  with all 
the  humaneness  that  this  piece of 
legislation,  namely  the  Minimum 
Wages  Act  of  1948  requires. 
Since the State Government has not 
done that, the duty of the  Central 

Government is not to extend the time, 
not to give a still further lease of time 
for it to breathe and spoil even this 
amending piece  of  legislation—be
cause it is only accustomed  to not 
implementing  the  legislation  with 
sincerity, honesty and swiftness that 
the legislation demands, but to  ask 

for explanation.

Sir, the hon. Member  from  the 
other side who comes from Hyderabad 
has already stated how two  funda
mental factors  are required, namely 

the question of staff and the question 
of funds.  And. as he has already said, 
when these two main basic things are 
absent the State Governments could 
not implement the  measure.  So it 

needs no explanation or  addition on 
my part to what has been said by 
him.  In this way the main defect lies 
with the State Governments for which 
the Central Government also is part
ly responsible because it has not pro
vided in the legislation lor the State 
Governments to get any funds or em

ploy any staff.  Neither has it done it 
of its own accord nor has it provid
ed scope in the legislation for  the 
State Governments to remove  these 
two main defects as a result of which

they could implement  the  measure- 
effectively.

In view of these two  factors the 
main party to be accused is the Stater 

Government, and partly the  Central 

Goveî'nment—of course only in a sub- - 
sidiary capacity it comes.  But instead. 
of charging the State Government andi 

punishing the  State  Government it. 

punishes the workers by extending the r 
time and by giving more time to the r 
State Governments.

Here one can imderstand the role- 
that is played by the State in imple

menting legislation.  Why do we make - 
a legislation?  Why do we pass a cer-- 
tain Bill?  It is only to see that it is. 

implemented with all sincerity, swift
ness and humaneness that the coun
try and the people demand.  We  do- 

not go on passing pieces of legislation .. 
and fill the statute book  increasing. 
its size to such an extent  that one 
will not be able to go  through it or 

know what has been passed—because 
nothing is there  in  practice.  And 

even when it is implemented the losers 
are the people, the workers.  I  have 

already pointed out how it has  not 
been implemented in respect  of the 
mica workers.  And even in the  imr 
plementation there are so many  pit
falls.  By this  piecemeal  and  half

hearted implementation and these de
fects in the implementation, the result , 
is disastrous to the people  and the 
workers.

In view of all  these  things  one 
questions the treacherous  role,  the 
unhappy, inhuman role played by a
State in doing justice to the people. 
Whom does it support? Does it sup
port the mica owners? Does it sup
port the industrialists? Or  does it
support the workers, the labour?

Time and again the other party has 
said, especially the Deputy Minister 
in many of his speeches on many an 
occasion has left no chance in assail
ing the Opposition with terms such as 
“revolutionary”, ‘*red bogey”.  “Bolr 
shevik” and so many other terms that 
are most unfit for decent  hearing. 1
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may remind him in this  connection 

of what is the role played by a State, 
in not implementing the  legislation. 
And if it is not implemented, is it not 
the duty of the Government to accuse 
and charge the State Government and 

to punish it?  Instead of  punishing 
the accused, you are  punishing the 
accuser.  Is this the type of  justice 
that we are administering in this coun
try? The party that is to be accused 

here is the State Government.

I  need not  advance  any  further 

arguments.. Much has been said by 
the hon. Member coming from Hyde

rabad.  So with all sincerity  let me 
advise the Deputy Minister who is al
ways anxious to assail the Opposition 
with all varieties of red  bogey; here 
is a culprit, an accused,  the  State 
Government; and here is another ac

cused, a subsidiary accused,  namely 
the Central Government  which has 

not provided the State  Governments 
with funds, which has not  provided

the Slate Governments with stafi to 
implement this measure, and here is 

a State that has not implemented the 
Act at all in most of the  industries. 
Here are the accused.  They have got 

to be punished.  They  have  got to 
stand a trial before the people. And 
it is only after that, as a  result of 
the report that we get from the trial 
before the people, it is only then that 
this piece of legislation is worth being 

discussed in this House, Sir.

Mr. Chairman: Is the hon. Member 

going to close or will he take  some 
more time?

Shri Raghavaiah: Sir, X have  three 

more points.

Mr. Chairman: The  House  stands 
adjourned till 1-30 p.m. tomorrow.

The House then adjourned  till 
Half Piist One of  the  Clock  on 
Wednesday, the  16th December,

1953.

594 PSD,




